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Title: Shri Pralhad Venkatesh Joshi called the attention of the Minister of Agriculture to the situation arising out of severe
drought in Karnataka and Steps taken by the Government in this regard.

SHRI PRALHAD JOSHI (DHARWAD): Madam Speaker, I call the attention of the Minister of Agriculture to the following
matter of urgent public importance and request that he may make a statement thereon:

"The situation arising out of severe drought in Karnataka and steps taken by the Government in this regard."

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE, MINISTER OF STATE IN THE MINISTRY OF FOOD
PROCESSING INDUSTRIES AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI HARISH
RAWAT): Madam Speaker, I share the concern of hon. Members on severe drought condition in the State of Karnataka
resulting in failure of Kharif and Rabi crops.

In the wake of natural calamities including drought, immediate relief works are required to be taken by State
Government concerned. There is ready availability of funds for this purpose under State Disaster Response Fund, SDRF
which has been constituted for each and every State with contributions from the State Government and the Central
Government in the ratio of 3:1 for 17 General Category States and in the ratio of 9:1 for 11 Special Category States of
North-Eastern Region including Sikkim and 3 hill States of Himachal Pradesh, Uttarakand and Jammu & Kashmir.

Additional financial assistance, over and above SDRF, is considered from NDRF for natural calamities of severe nature and
is approved on the basis of Memorandum of State Governments in accordance with established procedure and extant
norms.

During the year 2011-12, Government of Karnataka had an allocation of Rs. 169.01 crore under SDRF out of which the
Central share was Rs. 126.76 crore and the State's share was Rs.42.25 crore. Entire Central share of SDRF was released
to the State Government.

Government of Karnataka submitted a detailed memorandum on 28.11.2011 to Department of Agriculture & Cooperation,
DAC, Ministry of Agriculture, Government of India, seeking Central assistance of Rs. 723.24 crore from NDRF. It declared
drought in 99 talukas covering 23 districts from out of 176 talukas in 30 districts.

With a view to assess the loss/damage due to drought of 2011 and recommend quantum of central financial
assistance, an Inter-Ministerial Central Team, IMCT comprising representatives from Central Ministries/Departments viz.
Department of Expenditure, Planning Commission, Ministry of Water Resources, Ministry of Power, Ministry of Health,
Ministry of Rural Development, Department of Drinking Water & Sanitation, Department of Animal Husbandry, Dairying &
Fisheries, Crop Division & Horticulture Division of Department of Agriculture & Cooperation was constituted on 30.11.2011.

The Central Team visited drought affected areas in the State from 15.12.2011 to 18.12.2011 to assess the
loss/damage caused due to drought of 2011. The State Government submitted a revised memorandum to the Central
Team during their visit in respect of 109 talukas (adding 10 more drought declared talukas) seeking Central assistance of
Rs.2605.99 crore from NDRF.

The Central Team recommended an amount of Rs. 296.58 crore. Finally, Government of India approved an amount of Rs.
186.68 crore to the Government of Karnataka, of which Rs.70.23 crore was released and Rs. 116.45 crore was adjusted
from the State's SDRF balance, as per extant norms.

Subsequently, an All Party Delegation led by the Chief Minister, Government of Karnataka met Union Agriculture Minister
on 02.05.2012 and apprised him of the problems prevailing in the State. Accordingly, Ministry of Agriculture constituted an
Inter-Ministerial Central Team, IMCT to re-assess the loss/damage and recommend appropriate financial assistance for the
drought of 2011. The Central Team visited the drought affected areas in Karnataka during 13-16 May, 2012 with a view to
reassess the loss/damages.

SHRI PRALHAD JOSHI : Thank you Madam for giving me an opportunity to raise a very important issue concerning the State
of Karnataka. I am very sorry to say that the Statement of the Minister, in reply to my Calling Attention, is very
disappointing and very-very casual.

The Karnataka State is under severe drought situation. It is one of the worst in the last 42 years. Rainfall also is the lowest
ever in the last 42 years. After 1971, Karnataka has never seen such a severe drought. Out of 176 talukas, 123 talukas are
affected with drought. The State Government has declared them as drought-hit talukas. The total loss estimated is to the



tune of Rs.5,953 crore. The Government of Karnataka with its limited resources is trying to do its best. Madam, as I have
already told, the total agricultural crop loss is to the tune of Rs, 5,953 crore. There is a severe shortage of fodder. Fodder
banks have been opened. Gaushallas have been opened. Let me tell you Madam that the drinking water problem is so acute
in 4853 villages that in more than 450 villages water is being supplied through tankers. Out of 3,475 minor irrigation tanks
1,242 tanks have dried up. There is not even a drop of water. Even in the tanks which had been used by the cattle to drink
water, not a single drop of water is there. They have totally dried up. The groundwater level has touched the lowest ever.
Average water level is 1250 ft. which is the lowest in the recent past.

With regard to the total loss, all put together, the Karnataka Government led by the hon. Chief Minister has submitted a
detailed Memorandum to the Union Agriculture Minister and the Union Finance Minister. We have also met the Prime
Minister and have demanded an immediate relief of Rs.1,500 crore because the total crop loss is to the tune of Rs.5,953
crore and the total relief sought is Rs.2,605 crore. For this purpose the Karnataka Government has requested for an
immediate relief of Rs.1,500 crore and 3 lakh metric tonnes of rice and 57,200 metric tonnes of wheat. The Minister in his
statement has said that during 2011-12, the Government of Karnataka had an allocation of Rs. 169 crore under SDRF, out
of which Central share was Rs. 126 crore and States' share was Rs. 42.25 crore. The entire share of SDRF was released. Is
it a favour or is it a help which can be given to the States?

My straight question to the Minister is this. For what NDRF do exist? If at all you are talking of the SDREF, it is a State's
right. I would like to say that as per the recommendations of the Finance Commission, whether there is a severe calamity
or not, we have to give the funds for SDRF. The magnitude of drought is so high that there is no drinking water and farmers
are trying to sell their cattle. But there are no buyers. Some of the farmers are forced to send their cattle to the slaughter
houses. Such is the situation there. You are quoting in your statement that in respect of additional financial assistance,
SDREF is considered over and above from the NDRF for the natural calamities of the severe nature.

Madam Speaker, I would like to ask through you to the Minister whether he considers it a very severe natural
calamity of the country or not. Does Karnataka not exist on the Union Government's map? What is the use of talking all
this? There is so casual approach. When the Memorandum was submitted in December itself, at that time itself the Central
team was sent. After that, the assessment of the loss was around Rs. 2700 crore and relief sought was for Rs. 723 crore.

When the Central team was sent, it toured the entire State of Karnataka from 15t December, 2011 to 18t December,
2011. After that, they had submitted the report. According to their report itself and as stated in your Statement, the Central
team had recommended an amount of Rs. 296.58 crore. Finally, the Government of India approved an amount of Rs. 186
crore to the Government of Karnataka, out of which Rs. 70.23 crore was released and Rs. 116 crore was adjusted from the
SDRF balance as per the extant norms. If you consider this as normal course, then what people of Karnataka should think
about the Government of India? They feel that the Central Government does not want to come to the help of the State
Government as the State of Karnataka is ruled by other Party. This is what the people of Karnataka feel. I have already told
that there is no water. All water tanks have been dried up. ...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) €/
SHRI PRALHAD JOSHI : You can also give the notice.
MADAM SPEAKER: You do not have to respond to them.

SHRI PRALHAD JOSHI : Madam Speaker, they are disturbing me. They can also give the notice and talk. I have no objection
toit.

MADAM SPEAKER: You continue please.

SHRI PRALHAD JOSHI: Madam, my only request is this. After repeated memorandums, after repeated requests, after
raising this issue in the House, after meeting the Prime Minister and after visiting of the two teams when no relief was
given to the State of Karnataka, then only we are raising this issue in the House and we are making such statements. All
along we tried to convince the Government of India. Otherwise, we never intended to politicize this issue. Unfortunately,
the kharif relief which was supposed to be settled during December have not so far been settled. More than six months
have elapsed. So, we have been forced to raise this issue in this august House and question the Government of India. We



went from pillar to post for getting the relief.

Initially, the Government of Karnataka asked for Rs. 2700 crore but the total loss is Rs.5900 and odd crore. In such a
situation, I would request the Government that Rs.1500 crore has to be released immediately as an interim relief out of
NDRF. This is my first demand. Secondly, 3 lakh tonnes of food grain has to be released immediately and 57,200 metric
tonnes of wheat has to be released.

My another request to the Government is regarding the norms for giving relief for crop loss whether it is during flood or
drought or natural calamity. The CRF provides only a meagre amount of Rs.2000 per hectare and in some cases, it is
Rs.3000 per hectare. It means it is less than Rs.800 to Rs.1000 for per hectare loss of crop. I urge upon the Government to
increase this. The cost of cultivation is more than Rs.8000 per hectare.

Madam, in anticipation of rain, sowing was already done. It was a double damage. The relief is between Rs.2000 to
Rs.3000 per hectare as per the CRF norms. This norm has to be changed. The National Sample Survey Organisation has
already said that more than 40 per cent of the farmers in the country want to relinquish the farming activity if they are
given any alternative occupation. Therefore, I would request the Government to increase the relief amount.

If there is any crop damage, crop insurance is one of the biggest relief. But unfortunately, due to very cumbersome process
of crop insurance, more than 60 per cent of the farmers do not want to go for crop insurance. There are two reasons for
this. Firstly, it has been handed over to the banks but they are not interested to take up this work. They feel that it is a
burden on them. Only the persons who come to the bank for loan, they are put compulsorily under the crop insurance. But
these banks do not listen to anybody except RBI. Therefore, the RBI should force the bankers to work on this. One of the
flagship programmes of the Government of India is to bring the farmers in the banking net. Despite that, 60 per cent of the
farmers are not in the banking net. They do not want to go for the crop insurance because of these reasons.

There is another reason due to which the farmers are not going for crop insurance. Just for example, in Karnataka, the
kharif of 2011 was supposed to have been settled in October-November, 2011 has not so far been settled. More than one
year has passed but so far this insurance settlement has not been done. It is because the Agricultural Corporation of India
does not have any network in the country.

I would like to urge upon the Agriculture Insurance Corporation of India to either they should have network, or they should
entrust this work to the district administration so that all those whatever crop cutting experiments have to be done it has
to be done by the district administration. Moreover, a village should be made a unit. Now, Hubli has been made a unit. Rain
is so erratic that one cannot assess the crop cutting experiments. So, as far as crop insurance is concerned, a village
should be made unit so that at least through the crop insurance a farmer can get the benefit.

Madam, with this request I would like to urge upon the Government to immediately release a sum of Rs.1500 crore to the
Government of Karnataka and also 3 lakh MT of wheat and 57,000 MT of rice should be released to the State of Karnataka.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, thank you for giving me this opportunity. I expected our hon.
Minister Shri Sharad Pawar to be present here to reply to this Calling Attention notice. However, there are other Ministers
like Shri Rawat, Shri Shinde and our hon. Ministers from Karnataka Shri Muniyappa and Shri Moily are here.

Madam, when I went through the Statement of the hon. Minister, I found that the hon. Minister has said in his opening
remarks, I share the concern of hon. Members on severe drought condition in the State of Karnataka resulting in failure of
Kharif and Rabi crops. Even the Central Government also knows that the drought condition in Karnataka is very severe. It is
so severe that in the last 42 years this is the severest drought condition that the State of Karnataka is witnessing. Such a
condition is not only in the State of Karnataka, but also is prevailing in adjoining Maharashtra, Andhra Pradesh and in some
other parts of the country. But when with great anguish the hon. Members have raised this issue, we expected that the
Government of India would respond to this with all seriousness. But when I went through the Statement it pains me. The
only word I can use is callousness of the Government of India towards the drought affected people of the country,
especially of Karnataka, Andhra Pradesh, Maharashtra and some other States.

I would like to request the hon. Minister, through you, to please refer to page no. 2 of the Statement. It says, "The Central
Team recommended an amount of Rs. 296.58. Finally, Government of India approved an amount of Rs. 186 crore of which
Rs. 70.23 crore has been released". Shri Prahlad Joshi was mentioning that the amount of loss -- only in the State of
Karnataka in which 24 districts and 126 falukas have been affected, thousands and thousands of villages have been
affected and also the drought is not on account of a single reason, it is a double drought because both Kharif and Rabi
crops both have been lost -- was to the tune of Rs. 5,953 crore. What is the amount that the Government of India has
released? It is just Rs. 70 crore. Not only that further it has been said that a sum of Rs. 116.45 was adjusted from the



State SDRF balance as per extant norms. The State Government has written a letter to the Central Government stating
that the State does not have any balance in the SDRF account. Now, when the State does not have any balance in the
SDRF account, how is the Central Government going to adjust with the zero balance? There is ho money there. Who is the
Central Government hoodwinking? as ¢t silaot, spRIs 2ot iz §if#iT w2or 3| Acer @ gifFiT w2 23 3 Actually, we have requested
about it to the hon. Prime Minister and the Minister for Agriculture. During that meeting, even all the Members from
Karnataka were there. With the Members of the JD(S) also, we went and met the hon. Prime Minister. He said that he will
be having a discussion with the Home Minister.

I understand that after the passing of the Disaster Management Act, they have changed the nomenclature. From
CRF and NCCF, it has become NDRF and SDRF. What is the meaning of NDRF, Madam? The meaning of NDRF is National
Disaster Response Force. If there is a severe calamity anywhere in the country, they will rush there. As Shri Pralhad Joshi
was saying, in November, when we approached the Government that we require Rs. 2500 crore, we asked Rs. 723 crore
from the NDRF. But they have given only Rs. 17 crore. They have not given the rest of the amount. They took three weeks
to send the team. The team took three months to submit their report. They have now sent the team in the rabi season and
I do not know when they are going to submit their report. That means, for the last one year, the entire State is reeling
under drought season. There is no water, no food and fodder for the livestock available.

During the period of Shri Vajpayee, when Shri S.M. Krishna was the Chief Krishna, I was the Minister for Urban
Development. They all know the situation then. They wanted ration for the people suffering there. Immediately, we gave
3.5 lakh metric tonnes of rice to Karnataka. We gave it within three days. We are asking relief by way of Rs. 1500 crore. We
are asking 3 lakh tonnes of rice and 54,000 tonnes of wheat. Not a single grain has been sent to Karnataka.

I want to ask Shri Rawat and Shri Muniyappa as he hails from Karnataka, as to why this negligence, apathy and callousness
towards Karnataka. Shri Veerappa Moily is here. His areas are in drought. The areas of Shri Muniappa are in drought.

Shrimati Sonia Gandhi visited Siddaganga Math. When she came there, she went to drought-prone areas also. We
thought, she being the Chairperson of the UPA, Chairperson of the NAC, that she will advise the Prime Minister, the
Agriculture Minister, Finance Minister and the Home Minister to immediately provide relief to Karnataka. We expected it.
But nothing has been done.

I have my own doubt about it. The six crore people of Karnataka have their own doubt whether Shrimati Sonia Gandhi came
there to sympathise or to play politics with the people of Karnataka. ...(Interruptions)

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): As the UPA Chairperson, she has certainly talked with the
Government to look into the scarcity in not only Karnataka but also in Maharashtra. ...(Interruptions)

THE MINISTER OF CORPORATE AFFAIRS (SHRI M. VEERAPPA MOILY): Madam, if he can yield, I would like to say
something.

SHRI ANANTH KUMAR : Madam, I am not yielding to Shri Moily.

When the all-Party delegation, under the leadership of Shri Sadananda Gowda, met Shri Sharad Pawar, we said that more
than 4658 villages are not having drinking water. We also said that more than 1200 tanks have dried up. We requested him
to speak to the Chief Minister of Maharashtra, the Irrigation Minister of Maharashtra and to leave 1.2 TMC of water from
Varna river to Karnataka so that the villages under Bijapur, Bagalpur, Began, Chikkodi will get drinking water.

On the floor of this House, I want to thank Shri Sharad Pawar as he immediately spoke to the Chief Minister and the
Irrigation Minister and the required water was released. We thank him for that. But how can we thank Shrimati Sonia
Gandhi? How can we thank Shri Rawat?

SHRI M. VEERAPPA MOILY: Do not make politics.

SHRI ANANTH KUMAR : Shri Moily, we are not making politics. We met the Prime Minister in November. One month back
Shrimati Sonia Gandhi visited Karnataka. We asked for three lakh metric tonnes of grains and rice, 54,000 metric tonnes of
wheat, and a financial assistance of Rs. 1,500 crore. But nothing has been provided. They are saying: 'You adjust it with
the future balance'. But there is zero balance.

Therefore, my question to the hon. Minister, through you, is this. If there is NDRF, if you want to come out with an
immediate response to such a huge crisis, to a calamity of such a severity, then how are you going to respond? When you
are giving Vidarbha package and Bundelkhand package — of course, we are not against giving packages to these regions,
and we are all for Vidarbha and Bundelkhand packages — then why not a package for Karnataka? You come out with a



package of Rs. 1,500 crore for Karnataka immediately.

I would like to know whether they are sending grains and money to the State within a week's time. That is the real
question before the Government of India now. If they are not doing it, then they are hoodwinking the entire House and the
entire country.

SHRI SHIVARAMA GOUDA (KOPPAL): Hon. Speaker, I thank you very much for giving me an opportunity to speak on the
matter regarding the severe drought that is prevailing in Karnataka.

As far as my understanding goes, many of the Indian States, because of their unique geo-climatic conditions have been
vulnerable to natural disasters, like drought or flood. My State Karnataka is one among them. Karnataka has always been
hit by either drought or flood. But this year my State is reeling under the worst drought situation.

As we all are aware, the storage capacity of most of the water bodies, including reservoirs, lakes and tanks is reduced due
to the accumulation of silt. In most of the cases these water bodies are encroached by the land grabbers. Tanks and lakes
are there in the survey records, but there is no ground to store the water.

Therefore, I would like to know from the hon. Minister about the long-term measures that the Government is taking or has
taken. The Government has not found out the proper reasons for the drought and the flood.

I want to know whether the Union Government is aware that there is an urgent need to chalk out a national programme for
de-silting all the water bodies in the country, including that of Karnataka.

I would also like to know whether the Government would take any step to conduct survey at the national level to fix the
boundaries of all the water bodies, including tanks, lakes and take over them from the encroachers.

If so, what is the response of the Government in this regard to control flood and drought?

SHRI SHIVKUMAR UDASI (HAVERI): Madam Speaker, I thank you for giving me this opportunity to call the attention of the
Government towards this important issue.

I support all that have been mentioned by my hon. colleagues regarding the drought situation in Karnataka. Nearly 4,853
villages have been hit severely. There is no drinking water. All my hon. colleagues from Karnataka have mentioned many
things on this issue. There is a loss of crop amounting to Rs. 5,900 crore to our farmers.

I would like to bring it to the notice of the Government, through you, that the ground water has been depleting day-by-day.
When compared to the corresponding year, that is in 2011, the water level has depleted more this year. What action is the
Government going to take regarding this issue?

The hon. Member, Shri Pralhad Joshi, was telling that drinking water problem is most acute in our area. What has the
Government done till date? The hon. Member, Shri Ananth Kumar, was telling the House that we do not want to politicise
the issue. But after visiting the calamity-affected areas, the team has given the Report after three months. Till date nothing
has been done. In this era of improved technology, I do not think the Government should have taken so much time. It
should have been done immediately.

So, I urge upon the Government to release Rs. 1,500 crore, three lakh metric tonnes of rice, and 53 metric tonnes of wheat
to the Government of Karnataka immediately.
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SHRI PRALHAD JOSHI : We are not talking about the team....(Interruptions) We are talking about the relief
package....(Interruptions)

MADAM SPEAKER: No. Let him complete it. This is not a discussion. Please take your seat.
...(Interruptions)

SHRI HARISH RAWAT: I am just referring to what Shri Anath Kumar had mentioned while speaking. I am not picking up
any political point out of that....(Interruptions)

SHRI PRALHAD JOSHI : I am telling that you have sent the team....(Interruptionsc
31e1ST HBIGAT = 3 363 dlctol ST 3T diet Ib 3
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MADAM SPEAKER: Please let him complete it. Mr. Minister, please go ahead with it.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H. MUNIYAPPA): Shri Joshi, you can ask anything. Let
him complete it first....(Interruptions)

SHRI PRALHAD JOSHI : What I want to say is that we have submitted the memorandum. You have constituted the team on
30.11.2011. T have no issue about that. The issue is this...(Interruptions)

MADAM SPEAKER: This is not going on record.
(Interruptions) €] »

SHRI HARISH RAWAT: I will reply to each and every point raised by the hon. Members....(Interruptions) If the Chair
permits, I will reply to each and every question raised by the hon. Members. Please do not worry. I have noted each and
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MADAM SPEAKER: Let him continue his reply.
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At this stage Shrimati Sushma Swaraj, Shri Anant Gangaram Geete and some other hon. Members left the House.
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